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Final Decision : Disposed Of

Judgement

P. Sam Koshy, J

1. The counsel for the petitioners submits that, in the light of order passed by
this Court in the case of Murlidhar Hariharno v. State of Chhattisgarh & Ors.
(WPS No.4640/1999 decided on 04/08/2017), the case of the petitioner was also
processed and a resolution also has been passed by the Municipal Corporation,
Rajnandgaon, but the same has not been given effect to.

2. Perusal of record would show that, the decision/resolution of the respondent
corporation have been passed on 10/01/2018 and the order has also been
passed by the Municipal Corporation, Rajnandgaon on 15/02/2018.

3. In the given facts this Court is of the opinion that since the case of the
petitioner is already under process, no fruitful purpose would be served in
keeping the Writ Petition pending.

4. Accordingly, the Writ Petition stands disposed off with a direction to the
petitioner to make a detailed representation to the respondent No.3 who in turn
may decide the representation or in the alternative ensure the compliance of the
order dated 15/02/2018 meanwhile.
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5. It is expected that the respondent No.3 shall take a prompt decision on such
representation being made preferably within a period of 2 months from the date
of receipt of representation.

6. The Writ Petition accordingly stands disposed off.
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